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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BEf'CH 

ALLAHABAD. 

Dated : This the 19th day of 2004. 

Original Application no. 1633 of 2001. 

Hon'ble Maj Gen K.K. srivaatava. Member-A. 

2. 

smt • t·1al ti Devi. 

R/o 319 • .Krishna 
ALI.J\HABAD . 

W/o late sri M.L. Sahu. 
1'1agar, J<ydganj, 

' 

sushil Kumar sahu, s/o late ~.L. Sahu, 

R/o 319. Krishna Nagar . Kydganj, 

ALLAH.ABAD • 

• • • Applicants 

By AdV' : sri R. Verma 

VERSUS 

1. Union of India through the secretary, 

Ministry of Defence, 

NEW DELHI. 

2. The commandant , Central Ordnance Depot, Chlleoki, 

ALLAHABAD. 

• • • Respondents 

BY Acw : sri J.N. Sharma 

0 RD ER 

Maj Gen K K sr ivastava, AM • 
•• 

In this OA, filed under section 19 of the A.T. Act, 
~ 

1985, the applicant has prayed for following reliefs :-

"(i) To issue a writ, order or direction in the 

nature of certiorari quashing the impugned order 

dated 29.06.2001 passed by the respondent No. 2 
intimating the petitioner that his case has been 

considered 10th t ime for appointment on compassionate 

grounds under r e laxation to normal rules a gainst 

Group 'D' post but he could not find place in the 

select list due to limited number of v acancies and 
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2. 

thereby r eject ing t he claim o f t he pet i tioner 
(ANNEXURE-A-I) 

(ii) To iss ue a \'>lrit. order or direction in the 

n a ture of Mandamua directing t he r e s pondent No. 2 

to reconsider t he case of the petitioner for 

appointment on c ornpassionate groood un der r e laxation 

to normal r ules again s t Group •o• pos t and t o appoint 
him incase he is foun d fit. 

(iii ) To is ~ue any other suitable writ. or der or 

dir ection in the f acts and c irc umstances of t he c ase 

w11ich t his lion 'ble Tribunal may deem fit a nd proper. 

(iv) To award cost o f the petition." 

2. The grievance of the applicant is tt1at the order 

dated 29.06.2001 is totally mis conceived wherein it has 

been stated that the case of the applicdllt has been 

considered for 10 times for compassionate appointment on 

Group •o• post wider relaxation of of aormal rules. 

3. sri R. Verma. learned coWlsel for the applicant 

invited my attention to annex ure A3 which ia the order 

of the respondents dated 04.10.1998 \l!Jherein. in para 2. 

it is clearly mentioned that hi. s application for compassionate 
"'- 'c_' ~ 

appointment on group 'JIJ • post could not be considered as 

the result of High. schc>ol bearing roll no. 460664 of the 

applicant was cancelled on the ground of copying. The 

applicant has filed suppl. affidavit annexing therewith 

the marks sheet of High school examination of 1988 bearing 

roll no. 460664 (Ann SAl) .rid also High school certificate 

of the year 1988 issued by Board of Hi<jl school and Intermediate. 

UP (Ann SA2) • Applic~t • s counsel subnd tted th at the mar ks sheet 

and certifica te whicn were with-held by the UP Board were 

released in pursuance of the order of Hon 'ble High court 

dated os.12.1002 by which his petition was allowed and the 
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&pplicilllt was declared passed in the Hic;jl school ex&mination 

1988 . 

4. In view of the above submission of learned COWlsel 

for the applicant I am of the view that the applicant 

should not be denied cons i deration of compassionate a ppointment 

oa a ny Gro up 'D • or •o • post. 

s. I n the inter~st of justic e I a llow the applican t 

t o file a detailed r epresentation a l on g\vith copy of thi s 

order before respondent no. 2 . \-.rho shall proc e s s the same 
~ 

with the competent Authority i mmediatelY.Gn r e c e ipt of such 
t\, ~ 

r epr e s entation idlci the c ompeten t Author i ty shall consider 

the case of the appl icnnt and pas s a reasoned an d spe aking 

order within a p eriod of four mon t hs fr om the dat e such 

represent at ion a l ong\.zith cop y of t h i s or der is f iled , 

through r e spondent n o . 2 

6 . There shall be no order as t o costs . 

Member A 
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